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MINISTRATIVE TRIBUNAL
NCIPAL BENCH

. 1415 OF 2001
MA No.1229/2001
1st DAY OF JUNE,20
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Enclave,

Deihi—-110041
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shiri ™M.K.Nagpal S/0 shii
Jaswant Rai, N—4,
Mukherjee Nagar, Delni
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ishan Parikh, 183-0,
ur Vihar, Phase-1I,

YUF v
cket-I , Delhi-110081.

{By Advocate: shri Sanjay Rastogi)

VERSUS
1. Govt. of N.C.T. of
Delhi, Througn chief
secretary, 5,3nham Nath

Marg, Delnhi.

2 Principal Secretary.,
{(Finance), Govt ot NCT
of Delhi, 5, Sham Nath
Narg, Delhi

3 Principal Contiolier of
Accounts, Goknle Marg,

“Delhi.

4. Director (Education) .

Govt. of NCT of Delhi,
.01d Serecretariat, Delihi
-1106054.
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5. Commissioneir Food and
Suppliies, Govt. ot
N.C.T. of Deilhi, Vikas
Bhawan, Delhi-110002.

6. seciretary, (GAD), Govt.
of NCT of Delhi, Delhi
Sachivalya, I.P.Estate,
New Delini.ii100602. :

O R D E R(ORAL)

By Hon’ble Kuldip Singh, Membei {J)
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may make a representation to thne respondents and aftter
its disposal, if they are still aggrieved, tlRey may
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(Kuldip Singh)
Member (J)
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